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with refcl'ence to the confirmation in the 
borrowing Department; 

(c) whether an official, whose transfer 
from one Department to another Depart-
ment of the Central Government is not in 
the interest 0 f public service and who is 
confirmed in the same grade under the 
Delhi Adminhtration is entitled to have his 
seniority fixed under the Delhi Administra-
tion from his continuous length of service 
ab initio in a grade; and 

(d) tbe criteria for getting the cases of 
incorrect fixation of seniority nullified 
where officials have been allowed even 
assumed seniority in the next higher grades 
in disregard of the procedure prescribed by 
Government in this regard ? 

THE MINISTER OF STATE IN THE 
NINISTRY OF HOME AFFAIRS AND IN 
THE DEPARTMENT OF PERSONNEL 
(SHRI RAM NIWAS MIRDHAJ: (aJ to 
(d). The required information is being 
collected from Delhi Administration and will 
be laid on the Table of the House as early 
as possible. 
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Resolution Re. lnmlidatif"on of Mainte· 
nance of Inte-rllal Security Act 

passed by Kerula Assembly 

6918. SHRI JYOTlRMOY BOSU: 
Will Ihe Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether tbe Kerala Assembly has 
passed a resolution invalidating the Mainte· 
nance of Internal Security Act; and 

(b) if so, the Central Government's 
reaction thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
K. C. PANT): (a) According to the 
information received from the Government 
of Kcmla, on the 16th July, 1971, the 
Kcrala Legislative Assembly passed a non-
offil.:iul rcsohltion, the English translation of 
which reads as follows: 

"This House requests the Central 
Government to take necessary 
steps to annul the Maintenance of 
Internal Security Act, 1971". 

(h) ThClre is no proposal under considera-
tion to move the Parliament tu rept:111 tbe 
Act. 




